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G.D. Ramegowda,

Aged 37 years,

S/o Dasappa,

.Lower Division Clerk,
o/o A.C.C. Ex.,
‘Bangalore I Division,
S.C.Road, Gandhlnagar,

'Bangalore 9.

Malla,

aged 43 years,

S/o late Ningappa,
Lower Division Clerk,
0/o the A.C.C., I.C.D.,
Bangalore. .

B.V.. Bhaskaramurthy,

aged 44 years,

S/o late Sri V. Venkatarao,
Lower Division Clerk,

0/o the ACCE,

.Attavara,

Mangalore.

[(By Advocate Shri H.S. Ananthapadmanaba ]
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The Deputy Secretary,
Government of India,
Ministry of Finance, -

Central - -
Excise and Customs, _
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Queen's Road,

PB No.5400,

Bangalore-560 001,
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The Deputy COilector of
Central Excise [P&V] Hors,
C.R. Buildlngs,'

Queen's Road, _ AU SRR SINLY I
'Bangalore-SGO 001.

[By Advocate Shri M. Vasudeva Rao .
Addl. Central Govt. Standing CounseI]
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ORDER

Sh'ri‘Ju‘Stice P.XK. Shyamshndar; Vice-Chairman:'*
! .
1. After having heard Shri H.S. Ananthapadmanabha,

fojr the applica’nts‘ and the learned S;tanding Counsel

fo'r the. departn'lent,hwe are little'ahazed that the "
.applicaints who had a clear right of appeal, as men- , ‘7

‘ -

tioned in the impugned order, which states 1nétér’nany

Q%ys that the order is liable to be appealed against 1

to the higher authority and what is more Rule 2‘%[c]' W
~of CCS [CCA] Rules also prov1d1ng for‘ such a contin- 1

gemcy, nonetheless the appllcants have come straight '*;
t& us. l

25 Be that as-it may we now direct the applicants

to exhaust the rlght of appeal under law and thereafter :

co}me to us if need be. all the applicants N here‘in

wmll prefer such appeals w1fh;1n “one “month *from t’he *_

. s,

date iof -this" order ‘and -ofi-réceipt "of* thésame * the ="
' Appellate 'Au_tho"rity viill" 'airépoée of the same withiﬂ

# two mohths thereafter. Pending disposal of such appeals
) .

which are to be preferred as indicated above} the

R b .
impugned Areversions will stay put and not operate.

There will be‘ne costs.
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